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O.A. No. 277 of 2011 

Babaram Jena ........ ~ - ---- Applicallf 
VS 

U i ii f) n o f I n d In -Sk Or.q. . ~ ............ Respandents 

Order dated: 1&05.' " )011 

CORAM, 

Hon'ble Shri C.R.Moltavatra, Meniber (Adqm) 

Hon'ble Shn* A. K. PatjjO:-..,,jNem Oud-L) 

Heard Mr. D. Panda, Ld. Counsel for the 
0 

a;yplicant and Mr. L. Jena, Ld. Addl. StaiidIng Counsel 

appearing for the Re-.T.ondents, on wh~". a copy of this 0. A. 

luts a4readv been served. 

JWIS 
2- 	The applicant, whc-has been~'Vorkmg as Grass- 

cutter under the Avultion Research Centre, (,"liaTb,-,Aj.a Since 

2002, has Wfied this O.A. for regulanization of his service. It 

is the case of the applicamt that his representation as at 

AnnexuTe-.A./2 dated. 11.01.2010 :'IS Aill pendin" with the V 

Respondent No,3. 

Dur-U- 1g, the course of heamis, 1A. counsel. for 

1-beapplic.-ant sub-nutted that the appficanti st'llworlung. is I 

.4. 	Since, the, representation of the applicant is still 

pending with the Respondents, without going U- 1to the merit 

of the case and as agmed to by the Ld. Counsel fOT the 

9 

parfie.s-, we direct the Re,,q)ondents to consider the pending 

V 



14t 

r 

reprewn6ition ass at Ajinexure-AJ2 of the applicant wlithiii'30 

days ftom the datte of receipt of copy of this order and pass a 

reasoned order. As the apphc,,,mt has been working for such a 

long -time, the Respondents should consider the 

representation 	for 	regularization 	against 

perinanent/sanctioned post keeping in imilld the service 

rendered by the applicant m' the orgaMi7ation md his 

eligibility etc. 

With the above observatim mid direction., the 

0. A. staiids disposed of at the st,,,ige of admission itself. 

Send copy of the O.A., -along with copy of this 

order, to ReT-- ondents for compliance. 

MEMBER i')udl.,) 	 MENW- ~,-, I 	 WC rim, 

RK 


